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ACT:

Wages-Law passed fixing rates of mnimm wages retros-
pectively Effect of-Validity-M ni numWages Act, 1948 (Act 11
of 1948) - Madhya Pradesh Anendnent -and Val i dation Act, 1961
(Act 23 of 1961), s. 31A-Madhya Pradesh Ordi nance No. 4 of
1962- Mvadhya Pradesh M ni mum Wages Fi xation Act, 1962 (Act
No. 16 of 1962), ss. 2,3 and 4-Constitution of India, Art.
19(1) (f) and (9).

HEADNOTE:

The appellant was the nmanager ‘of a Bidi counting and
| abel ling factory. In 1951, the State of Madhya Pradesh
fixed rates of mininum wages payable to worknen in
accordance with the provisions of the Mnimm Wges Act,
1948. These rates were revised in the year 1956 and new

rates were notified by the Government by —a notification
dated Decenber 30, 1958 directing that these rates would
cone into force fromJanuary 1, 1959. The validity of this
notification was successfully challenged by the appellant
bef ore the H gh Court. To neet the situation t he
Legi slature enacted the M ninum Wges Act, 1961 giving
effect to the inpugned notification. On challenge ,of this
Act by the appellant and other Bidi manufactories, the /Hi gh
Court allowed the applications and restrained the Governnent

from giving effect to the inpugned notification: Ther e-
after, the Madhya Pradesh Ordi nance No. 4 of 1962 was passed
fixing rates of mninum wages retrospectively. The

ordi nance was |later replaced by an Act, the Madhya Pradesh
M ni mum Wages Fixation Act, 1962. On challenge of the
validity of this Act by the appellant, the High Court held
the Act to be valid ,and disallowed the application. In
this Court the validity of the Act was challenged on the
ground (1) that in enacting the Act of 1962 the Legislature
was not exercising its independent |egislative power but
only wvalidating the notification dated Decenber 30, 1958
which it was not conpetent to do, (2) that by giving
retrospective effect to the: rates of wages fixed by this
Act the State had put unreasonable restrictions on the
appel l ant’ s fundanental rights under Art. 19(1)(f) & (g) and
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(3) that by mmking the provisions of ss. 20 and 22 of the
Central Act of 1948 applicable to the wages now fixed the
Act had contravened Art. 2b(1) of the Constitution.

Hel d: (i) The contention that the Act was not

i ndependent | egislation cannot be accepted. Section 2 of
the Act merely says that the expressions used in this Act
shall have the sanme nmeaning for the purpose of this Act as
defined in the M nimum Wages Act of 1948. The definition of
expressions used in an Act with reference to another Act is
a well known device in legislative practice generally
adopted for the sake of brevity. The definition would
remain effective even after the other Act with reference to
which the definition was given ceases to exist. This fact
of defining expressions in an Act with reference to sone
other Act cannot therefore have the effect of making this
Act dependent on such ot her Act.

821

It is clear from s. 3 of the inpugned Act that the
| egi slature was fixing for itself the mninumrates of wages
in certain ,schedul ed enpl oynents. The fact that the rates
nmentioned in the Tabl e appended to the Act happened to Le
the sanme as the rates fixed el sewhere cannot reasonably
justify a conclusionthat the validation of the old rates
was being affected. = I ndependent |egislation does not cease
to be so, nmerely because its effect is the sane as it would
have been if a validating Act had been passed.

(ii)The retrospective operation of legislation is a rel evant
ci rcunst ance in ‘deciding its reasonableness. It is,
however, not necessarily a decisive test. Section 3 of the
Act does not nake the new rates of wages payable on the 1st
January 1959. The proviso to's. 4 is a clear statenent of
the legislature’'s intention that it is on the 21st June 1962
that the rates which had becone enforceabl e under s. 3 with
ef f ect from 1st January 1959 becane payabl e. The
appel l ant’ s apprehensi on that he mght be made liable for
payment of conpensation under s. 20(3) or to prosecution
under s. 22 of the Mninmm Wages Act 1948 as a result of
nere passing of the Act nmust therefore be held to be ground-
| ess. The contention therefore that ss. 3 and 4 of the
i mpugned  Act inpose unreasonable restrictions on the
appel l ant’ s fundanental rights must be rejected.

Rai Rankrishna v. State of Bihar, [1964] 1 S.C.R 897,
appl i ed.

(iii)On a proper construction of ss. 3 and 4 of the i npugned
Act, the attack on the validity of the section on the ground
of a contravention of Art. 20(1) of the Constitution nust
al so fail

JUDGVENT:

ClVIL APPELLATE JURI SDICTION: Civil Appeal No. 221 of | 1964.
Appeal fromthe judgnent and order dated Septenber 5, 1963
of the Madhya Pradesh High Court in Msc. Petition No. 334
of 1962.

M C. Setalvad, B. V. Shukla, Rameshwat- Nath, S. N
Andl ey, and P. L. Vohra, for the appellant.

B. Sen and |I. N. Shroff, for the respondents.

April 21, 1964. The Judgment of the Court was delivered by
DAS GUPTA, J.-This appeal raises the question of the
validity of the Madhya Pradesh M ni mum Wages Fi xati on Act,
1962 (Act No. 16 of 1962). The appellant is the Manager of
a Bidi counting and | abelling factory of Ms. Mohanlal Har-
govi ndas, Jabal pur, who are engaged in the trade of purchase
and sale of Bidi in the State of Madhya Pradesh and other
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States of India. 1In 1951 the State of Madhya Pradesh fixed
rates of m ni num wages payable to worknen engaged in Bid
maki ng manufactories. This was done in accordance with the
provi sions of the M ni mum Wages Act, 1948 (Central Act 11 of
1948) . These rates of mnimumwages were revised in the
year 1956 by a notification of the Madhya Pradesh Gover nnment
dated the 23rd February 1956. New rates of m ni mum

822

wages for workmen engaged in the Bidi making manufactories
were notified by the Mdhya Pradesh Government by a
notification dated the 30th Decenmber 1958. The notification
directed that these rates would come into force from January
1, 1959. The validity of this notification was however
successfully chal |l enged by the present appellant before the
Madhya Pradesh High Court. To neet the situation the Madhya
Pradesh Legislature enacted  the M ninum Wges (Madhya
Pradesh Amendment and Validation) Act, 1961-(Madhya Pradesh
Act No. 23 of 1961). ~ Section 31A which was introduced by
this Act into the Central Act (No. 11 of 1948) provided
that the rates of mnimumwages fixed or revised under the
notification —of the 30th Decenber 1958 "shall be and shal
al ways be deemed to have beenvalidly fixed and revised and

shall be deened to have conme into force on the date nen-
ti oned in the said notification, notw thstanding any
j udi ci al decision to the contrary or  any defect or

irregularity in the constitution of the Advisory Board under
s. 7 of the principal Act read with s. 9 thereof or
publication of the notificationinthe Gazette or non-
conpliance w th any other requirement of |aw and shall not
be called in question.in any court nmerely onthe ground that
there was failure to conply with the provisions of the
principal Act."

The appellant and sone other Bidi manufactories of ' Madhya
Pradesh chall enged the validity of this Act before the High
Court by petitions under Art. 226 of the Constitution. The
High Court allowed the applications, struck down s. 31A as
invalid and restrained the Government from enforcing the
section and fromgiving effect to the inpugned notification

dated the 30th Decenber, 1958.

The High Court gave its decision on the 2nd May 1962. On
the 21st June 1962 the Madhya Pradesh Ordi nance No. 4  of
1962 was passed fixing rates of mnimum wages retrospec-
tively. The O dinance was | ater replaced by an Act, the
Madhya Pradesh M ni num Wages Fi xation Act, 1962. On the 5th
Cct ober 1962, the appellant nade an application to the Hi gh
Court of Madhya Pradesh under Art. 226 and Art. 227 of the
Constitution challenging the wvalidity of this Act and
praying for a declaration that the Act is ultra vires, void
and inoperative and a wit in the nature of mandanus re-
straining the State of Madhya Pradesh and the other ~respon-
dents fromgiving effect to or enforcing the provisions of
the Act. The High Court has held that the Act is valid and
has disallowed his application. Against that decision the
present appeal has been preferred.

The challenge to the validity of the Act is based on three
principal grounds. The first is that in enacting Act No. 16
823

of 1962 the Madhya Pradesh Legislature was really not exer-
cising its independent |egislative power but only validating
the notification dated the 30th Decenber 1958 which it was
not conpetent to do. The second ground is that by giving
retrospective effect to the rates of wages fixed by this Act
t he State has put unreasonable restrictions on t he
appel l ant’ s fundanental rights under Art. 19(1)(f) & (g) of
the Constitution. The I ast ground on which the Act was
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chall enged as invalid is thatby making provisions of s. 20
and s. 22 of the Central Act No. 11 of 1948 applicable to
the wages now fixed the Act has contravened Art. 20(1) of
the Constitution.
The i nmpugned Act is a short Act of five sections only. The
first section giver, the title of the Act and the fifth
section repeals the Ordinance to replace which this Act was
passed. Three renaining sections are in the follow ng
words: -
"2. The expression wused in this Act and
defined in the m ni mum Wages Act, 1948 (XI of

1948), in_its application to the State of
Madhya Praderh shall have the neani ngs
assigned to themin the said Act.

3. Notwi t hst.andi ng anything contained in s.

5 of the M nimum Wages Act, 1948 (Xl of 1948),
in its application to the State of Mdhya
Pradesh -~ (herei nafter referred to as the said
Act) or any other provisions contained therein
relating to the fixation or revision of
m ni mum rates of wages in schedul ed
enpl oyments and-any judgnment, decree or order
of any court to the contrary, the mninum
rates of wages in respect of enployments in
items 2, 3, 5, 6, 7, 8and |l 1 in Part I and
in respect of enmployment in Part 11 of the
Schedule to the said Act shall  be and shal
al ways, in respect of  each enploynment, be
deemed to be as specified in Table appended
hereto and it is hereby enacted that the said
m ni mum rates of wager, shall be payable by
the enployer in the said scheduled enpl oynents
and be enforceable against him wth effect
from the 1st January 1959, as if the provi-
sions herein contai ned have been in force at
all material tines.
4, The provisions of section 4-A / section
5A, in so far
as they relate to revision of mnimmrates of
wages, and of sections 12 to 30-A of the said
Act, and the rul es nmade thereunder shall apply
to mnimumrates of wages specified in section
3 as they apply to mni numwages in respect of
schedul ed enpl oynents fixed in accordance with
the said Act;
824
Provided that with respect to claims arising
out of paynent of mninum rates of wages
specified in section 3 pertaining to a period
prior to the publication of the Madhya Pradesh
M ni mum Wages Fi xation O dinance, 1962 (4 of
1962) in the Gazette, the period of one year
referred to in the first proviso to  sub-
section (2) of section 20 of the said Act
shall be counted with effect from the 21st
June, 1962, the date of the publication of the
said Ordinance in the Gazette."
It is not disputed that the Madhya Pradesh |egislature had
the legislative conpetence to make a | aw as regards nini mum
wages under Entry 24 of List Ill (Sch. Sevent h) . M.
Set al vad contends that this power of independent |egislation
was not really exercised by the legislature and that in the
gui se of independent legislation it has in substance passed
a validating Act, after an attenpt to validate the
notification of the 30th Decenber, 1958, had failed. In
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support of his argunment that it is not i ndependent
legislation M. Setalvad laid stress on the |anguage of s.
2. That section nmerely says that the expressions wused in
this Act shalt have the same neaning for the purpose of this
Act as defined in the M nimum Wages Act of 1948. Accordi ng
to the |learned counsel, this shows that this was really a
dependent and not independent legislation. W can find no
substance in this argunent. The definition of expressions
used in an Act with reference to other Act is a well known
device in legislative practice generally adopted for the
sake of brevity. The definition would remain effective even
after the other Act with reference to which the definition
was given ceases to exist. This fact of defini ng
expressions in an Act with reference to sone other Act
cannot therefore havethe effect of naking this Act de-
pendent on such ot her Act.

M. Setal ved next urged that quite clearly the object of s.
3 was to validate the mni mumrates of wages as fixed by the
notification dated the 30th Decenber 1958 and nothing nore.
As we read the section we find that it nerely fixed wages in
respect of certain enploynents at the rates nentioned in the
Table appended to the Act. W are infornmed that the rates
mentioned in the Table are identical with the rates nmen-
tioned in the notification dated the 30th Decenber, 1958.
The effect of enactment of s. 3 would therefore be the sane
as if the notification of 1958 had been validated. To say
that, however, is not to say that this Act has validated or
that even it seeks to validate the 30th Decenmber 1958
notification. On the face of it the |legislature was fixing
for itself the m nimumrates of wages in certain  schedul ed

enpl oynment s. That is statedin the preanble and is plain
froms. 3 itself. The fact

825

,that rates mentioned in the Tabl e appended to the Act. hap-
pened to be the same as rate;-, fixed elsewhere cannot
reason, ably justify a conclusion that the validation of the
old rates was being affected. Ilndependent |egislation does

not cease to be so, nerely because its effect is the sane as
it would have been if a validating Act had been passed. The
contention that this Act was not independent |egislation
cannot therefore be accepted.

Nor is it possible to accept the argument that the Act i'S an
unreasonable restriction on the appellant’s fundanenta
rights wunder Art. 19(1)(f) and (g) of the Constitution
Restriction there undoubtedly is, but we are not satisfied
that the restriction is unreasonable. Section 3 of the Act
makes the new rater, of wages effective fromJanuary 1
1959. Section 4 makes the various provisions of the Centra
Act No. 11 of 1948 avail able for revision and enforcenent of
the rates as specified in s. 3. The consequence is that if
an enployer does not pay the rates as specified, an
application may be made under s. 20 of Act 11 of 1948 to
enforce such paynent. He will be liable also to prosecution
and penalties under s. 22 of the Act. What according to the
| earned counsel nekes the Act unreasonable is that such
application can be nade and such prosecution and penalties
can be inposed even in respect of the past period-from 1st
January 1959 upto the date of the Act. Howis it possible
for the enployer, it is urged, to pay such arrears which
m ght ampbunt in nany cases to considerable suns of npney
when the accounts for the past years had been closed,
profits had been distributed and the avail abl e surplus had
ei ther been spent or invested in other ways?

We have no hesitation in agreeing to the proposition that
the retrospective operation of legislation is a relevant
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ci rcunst ance in deciding its reasonableness. It is,
however, <clearly established by a |long series of decisions
of this Court that this is not necessarily a decisive test.
We may nmention in this connection the decision of this Court
in Rai Rankrishna v. State of Bihar(1l). There the Court had
to consider the question whether the retrospective operation
of the Bihar Taxation of Passengers and Goods (Carried by
Public Service Mtor Vehicles) Act, 1961 put such an

unr easonabl e restriction on the fundamental rights
guaranteed under Art. 19(1)(f) and (g) of the Constitution
as to make the Act invalid to the extent of its

retrospective operation. The Bi har Finance Act, 1950 (Bi har
Act XVIl of 1950) had inmposed a tax on passengers and goods
carried by public service nmotor vehicles in Bihar. In an
appeal arising out of a suit filed by the passengers and
owners of goods, this Court struck down Part 111. of the

-,aid Act as unconstitutional. ~This judgnent was pronounced
on the 12th

(1) [1964] 1 S.C R 897.

826

Decenber 1960. Then an O.di nance, viz., Bihar O dinance No.
11 of 1961 was issued on August 1, 1961. By this Ordinance
the material provisions of the earlier Act of 1950 were
val idated and brought into force retrospectively from the
date when the earlier Act had purported to cone into force
Subsequent |y, the /provisions of this Ordi nance wer e
incorporated in the Bihar Taxation on Passengers and Goods
(Carried by Public' Service Mtor ~Vehicles) Act, 1961.
Section 23 of the ‘Act provided that any  anount paid,
collected or recovered or purported to have been paid,
col l ected or recovered as tax or penalty  under the
provisions of Part Ill of the Bihar Finance Act, 1950 or
rules nmade thereunder during the period beginning with the
first day of April 1950 and ending on the thirty first day
of July 1961, shall be deened to have been validly |evied,
paid, collected or recovered under the provisions of this

Act . It was urged that this retrospective operation for
such a long period |ike 10 years itself nade the provisions
unconstitutional . In repelling this contention, Gajendra-

gadkar, J. (as he then was) speaking for the Court —observed

thus: -
"If a statute passed by the legislature is
chal | enged in proceedings before a court and
the challenge is, ultimately sustained and the
statute is struck down, it is not unlikely
that the judicial proceedings, nay occupy a
fairly long period and the Legislature may

well decide to await the final  decision in
sai d pr oceedi ngs bef ore it uses its
| egi slative powerto cure the alleged infirmty
inthe earlier Act. 1In such a case, if after

the final judicial verdict is pronounced in
the matter the |egislature passes a validating
Act, it may well cover a long period taken by
the judicial proceedings in court and yet it
woul d be inappropriate to hold that because
the retrospective operation covers a |ong
period, therefore, the restriction inposed by
it is unreasonable."

These observations which were mde in respect of a

validating Act apply fully to a legislation as in the Act

now under consi deration.

It is not also possible to accept the picture presented by

M. Setalvad of the enployers’ financial difficulties in

maki ng paynent for the past period as a fair representation
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of the true facts. For practically the entire period from
the 1st April 1959 to the date of the present Act the
enpl oyers had before, themthe provisions of what purported
to be a good law requiring themto pay at these very rates.
As good businessmen they are expected to have made
provi si ons
827
for paynments on these very rates, even though they intended
to challenge the validity of the previous Act and ultimately
succeeded in that attenpt. W are not prepared to believe
that such provisions are not generally made. The hardship
whi ch according to M. Setalvad the enployers would have to
face in nmaking the paynments for the past periods is, in our
j udgrment, nore inmagi nary than real
But, urges the |earned counsel, s. 3 of the Act while giving
to the rates of wages fixed by the Act retrospective effect
from the 1st January 1959 has al so nade wages at these new
rates  payable on January 1, 1959 for the past period. The
result of 'this, according to the learned counsel, is that as
soon as an application is made under s. 20 of Act 11 of 1948
the enpl oyer would be liable not only to pay the arrears of
wages but al so conpensation as provided in sub-s. 3 of s.
20. Sub-section 3 of s. 20 of Act 11 of 1948 provides,
inter alia, that the m ninmum wage authority may direct:
"I'n the case of a claimarising out of paynent
of less than mininmnumrates of wages, the
paynent to the enpl oyee of the -anmount by which
the 'm ni mum wages payable to him exceed the
anmount actually -paid, together wth t he
payment - of such conpensation as the  Authority
may think fit, not exceeding ten tines the
amount of such excess."
It has further provided that the authority may direct pay-
ment of such conpensation in cases where the excess or the
amount due is paid by the enployer to the enployee before
the di sposal of the application
If the legal position were as urged by the | earned /counsel
that s. 3 nade the new rates of wages for the past period
payabl e on January 1, 1959 or the apprehension that the em

pl oyer mnight be made to pay heavy compensation may well be
true. Anot her consequence of that |egal position would be
that the enployer would al so be liable to prosecution under
S. 22 of the Act for his omssion to pay on January 1

1959 the rates which were fixed first by the Odinance and
then by the inpugned Act. W are satisfied however that s.
3 of the inpugned Act does not make the new rates of wages
payabl e on the 1st January 1959. The wor ds used
are......... and it is hereby enacted that the said m nimnmm
rates of wages shall be payable by the enployer in the /'said
schedul ed enploynents and be enforceable against him with
effect from the 1st January 1959, as if the provisions
herein contained have been in force at all nmaterial 'tines."
By these words, it is urged on behalf of the appellant, the
| egislature not only made the m ni mum wages effective from
the 1st January 1959 but al so nade them payabl e on that date

for the past period. |In other words, the sentence is sought
to be read as saying: -
828

"the said mnimumrates of wages shall be payable by the
enpl oyer in the said schedul ed enpl oynents with effect from
1st January 1959 and shall be enforceable against him wth

effect from 1st January 1959." |If that had been the
intention of the legislature the appropriate words to use
woul d have been "the said nmininumrates of wages shall be

payabl e by the enployer in the said scheduled enploynents
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and enforceable against himwth effect from 1st January
1959." No purpose would be served by the word "be" before
the word "enforceable"” if the phrase "with effect from the
1st January 1959" was intended to apply both to "payable"
and to " enforceable". The very fact that the |egislature
took care to say "be enforceable"” in the latter part of the
sentence shows clearly that while it was intended that the
new rates would be enforceable against the enployer wth
effect from the 1st January 1959 no date was bei ng
prescribed by s. 3 as regards the date on which it becane
payabl e.
An examination of s. 4 of the Act further makes it clear
beyond any reasonabl e doubt that it was the intention of the
| egi slature that new rates becanme payable only on the 21st
June 1962, the date of the publication of the O dinance
which was later replaced by the Act. Section 4 nakes
applicable to the mnimmrates of wages as fixed by s. 3,
the provisions of s. 4A and s. 5 of the Mninum Wges Act
(Act 11 ~'of 1948), that is, the provisions as regards the
revision in future of the rates fixed by the i npugned Act,
and of sections 12 to 30A. Anong the sections thus included
is therefore s. 20 which prescribes the procedure for clains
arising out of paynent of less than the mninum rates of
wages. The first  proviso to sub-section 2 of s. 20
prescri bes a period of limtation wthin whi ch an
application on such clainms has to be  nade. The period
prescribed is one year fromthe date on which the nmininum
wages becane payable. It was thus necessary for the
| egi sl ature when giving retrospective effect to the rates
fixed by s. 3 of the inpugned Act to indicate the date on
which the new rates would becone payable.~ This indication
is clearly given by the proviso to s. 4. The proviso. (which
has al ready been set out) is in these words: -
"Provided that with respect to clains | arising
out of paynent of mninum rates of wages
specified in s. 3 pertaining to a period prior
to the publication of the WMdhya Pradesh
M ni mum Wages Fi xation Ordi nance 1962 (4 of
1962) in the Gazette, the period of one year
referred to in the first proviso to sub-
section (2) of section 20 of the said Act
shall be counted with effect from the 21st
June 1962, the date of publication of the said
Ordinance in the Gazette."
829
The above provision that "the period of one year referred to
inthe first proviso to sub-section (2) of s. 20 of the said
Act shall be counted with effect fromthe 21st June 1962" is
a clear statenment of the legislature’s intentionthat it 1is
on the 21st June 1962 that the rates which had becone
enforceable wunder s. 3 with effect from 1lst January 1959
became payable. That is how the High Court has construed
the section and in our judgnent that construction is
correct. The appellant’s apprehension that he m ght be rmade
liable for paynment of conpensation under s. 20(3) or to
prosecution under s. 22 of the M ni mum Wages Act, 1948 (Act
11 of 1948) as a result of the mere passing of the Act is
t heref ore groundl ess.
It is clear that the duty to pay at these rates arose only
on and from the 21st June 1962 and no liability to pay
conpensation under s. 20(3) or to prosecution under s. 22 of
the M ni mum Wages Act, 1948 would arise if paynent was nade
on the 21st June 1962.
It was then urged that it would be unreasonable to expect
the enployer to be able to nake such paynent on the 21st
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June 1962, the date of publication of the O dinance. Sone
time would elapse, it is pointed out, before the enployer
could acquaint hinself with the detailed provisions of the
Act and sonme further time in nmaking arrangements for
paynment; there was thus the risk of an application being
made agai nst himunder s. 20 of the M ni mum Wages Act, 1948,
and an order directing himto pay conpensation. Wile there
is no doubt a theoretical possibility of such a thing
happeni ng, the risk appears to us practically non-existent.
It is to be noticed that it is discretionary wth the
m ni mum wage authority to make an order for paynent of
conpensati on. It is very unlikely that the authority wll
in the use of his discretion make an order for paynent of
conpensation when he finds that the enployer has nmade the
paynment within a few days after the 21st June 1962. The
risk of prosecution under s. 22 because of failure to pay
exactly on the 21st June 1962 is even |ess. But such
prosecution, it may be pointed out, will be entertained by
courts only after an application under s. 20 as regards the
facts had been made and partly succeeded and the appropriate
Covernment _or -an officer authorised by it has sanctioned the
maki ng of a conplaint. 1t does not appear to us likely that
prosecution wll be | aunched because of failure to pay
exactly on the 21st June 1962. The contention that s. 3 and
s. 4 of the inmpugned Act inpose unreasonable restrictions on
t he appel lant’s fundanmental rights nust. therefore be
rej ect ed.

The last ground urged in support of the appeal. viz., that
the inpugned Act contravenes Art. 20(t) of the Constitution

is based on the assunption that the new rates of wages be-
cane payabl e on the 1st January 1959 even as regards the
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past period. |If that assunption were correct it would no
doubt be also correct to say that the conbi ned effect of ss.
3 and 4 of the inpugned Act was to make the enployer |liable

to conviction for offences for violation of a |law which was
not in force at the time of the conmmission of /the act
char ged. We have already held however that on ‘a proper
construction of ss. 3 and 4, the new rates of wages for the
past period became payabl e not on the 1lst January 1959 but
on the 21st June 1962. The attack on the validity of the
sections on the ground of Art. 20(1) of ~the Constitution
therefore fails

Al the points raised in the appeal fail. The appeal is
accordingly dismssed with costs.

Appeal dism ssed
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